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ORDER
CA-660(PB)/2019

This is an application filed under Order VI Rule 17 by placing
on record a copy of the application showing that Dena Bank along
with others has been merged into Bank of Baroda. Accordingly,
application has been filed for placing on record the memo of parties.
In view of the merger of Dena Bank, the application is allowed subject
to all just exceptions. The amended memo of parties be taken on
record.

Ld. Counsel for the petitioner further prays that amendment in
the body of the petition under section 7 would also be necessary. The
same be incorporated within a week with a copy in advance to the
counsel opposite.

List for arguments on 01.05.2019. QO(' -
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